Q.A. No. 11 of 2012

Pravakar . .......................... Appheca;t
Ve
Unson of lndia & Ors. ... Respondents

Order dafed: 8012012

CORAM:
Hon'ble Shrs O ) Mobhapatra, Member {Admn )
How ble Shur A K Palnak, Membes{fudl )

Heard Mr N R Routray, Ld, Counsel for the
appheant and My, SK.(nha Ld  Standmg  Counsel
appearmg for the Respondent-Rahways, on whom a copy of
this (3 A has slready boon served,

2. By tilmg the prosent A the spphicant has
made followimg prayers:

id

3. To diect the Respondents o
grant full pension m ferms of RBYE
No. 222/2009 under Arnexure-A/2
and grant of  consequental
financial henefits”

3 The appheant wm this A hay  enclosed
BB E No 22272009 wssued consequent fo the decision faken
o

on the recommendation of the ¢ Central Pay Commission
by the Govt of India
4, Ld Counsel for the apphoant submais that

ventilabng  his gnevance, the spphcant has also fled

3



representafion vide Annexure-A/3 dated 0306 2011 before
Respondent No 3, which is still pending.

&, Sinee the representstion of the applicant as at
Annexure-A/3 is pending with Respondent No.3, we, at this
stage, without entermg into the ment of the case, deem 1
proper {o send the case before the competont anthority to
take a deciston fust om the pending representation. As
sgreed to by the Ld Counsel for the parties, we direct
Respondent No. 3 fo consder the pending representation and
pass a reasoned order within 60 days from the date of recoipt
of copy of this order.

& in case, the competent anthority finds that the
clam qf the apphcant under Annexure-A/3 15 admussible
under the Rules/Instructions then he should be pad the
consequential benehits withm two months thereafter to avord
hardship to the appheant,

7. With the above observaiion and direction, the
(2.A, stands disposed of

8. Send copy of thus order, along with copy of the
O.AL to Respondent Nos. 2, 3 and 4 by Speed Post at the
cost of the sppheant. Ld Counsel for the apphoant

undertakes to deposit the postal requasites by tomorrow,



9 Free copies of this order be handed over to the

Ld. Coumsed for the parties.

MEMBER{ Tudl )




